
IN T.C AD««STHATTVE TRISm^Uprincipal bench
(\£ y l£ LHI •

OA 313/1993

Ne„ OslHi this the 16th day of
--K^rpttJ^"rrh"he^rAr

Tr| the matter^st

shri y.Thiruppugazh, lAa
R/S a.16, Eovt.Officeta,
Gamtowers Road, Raj »
Gujarat-360001
Assistant Collector,
Collectorate, Raj • Applicant

(None for the applicant >

1, Union of India,
through its Secre ary. Training,Oepart««nt of Personnel i Trsining,
Morth Block, New Oelhx.

2 Union Public Service ComrRission,
Dholpur House, Shahjahan <a >
Neu Delhi through Secre oary. Respondents

(None for the responaents >
n H n L H (OHmL^

IHon'ble Smt.Laksnmi Seaminathan, Plember (3)
None for the parties, even on the secono call. This is

, 1993 case and has apnoereo at iarlal No.6 in today's fouse
List of Segulsr matters. Since neither of the parties are
ppasent either in parson or through their counsel, ue have
perused the rucoids available on file.
2. The applicant states that he is a direct recruit cf the
1991 Batch of IAS Officers, pursuant to the Civil services
Examination conuucted by the U.P.s.i. rn the y.=ar, 1990 and
USS placed at Serial No. 25 in the merit list. The applicant
has been allotted Gujrat State. In his represenstion dated
11.3.1992 he has stated tiiat "upon my inquiries I cams to
knou that I have not givsimy preference for my home State
in the Nains Application form". He has further submitted that
by oversight he has left the column blank and he nas not



,3id .no. to his hoos Stats. has. thersfors. rsousstsd that
case be rsconsidecsd for arot.snt to his hos« Stats

l.e. Taoil Nads cadre. In the rsUefs he has prayed that a
direction ™ay .i.an to the respondents to grant the applicant
Tamil Nadu cadre of the 1m3.
3. In the reply, the respondents haea suPoitted that one
of the iniportant consideration, in setting up the All India
soevicas including the I.A.S. is that the .U-India con^osition
cf such services with personnel drawn froa different States
„ith sons .insiders, at higher administrative levels in each
State is desirable. They have also submitted th.t this is in
order to provide sc^ uniform standards of administration through
out the country and to help national integration. They have
slso given the details/ee.thodc^^gy adopted by the respondents
for cadre allocation c'^ Wvil Serv ice sExamination. They
hsve else submitted that the applicant did not opt to be allocated
to his home State i.e. Tamil Nadu by not exercising the choice
given to him in r.uastion No.23 of the Plain Application form ,
which is also confirmad by the facts mentioned in the aforesaid
representation of the appUcant^te^ n.3.l992. They have also
submitted that in order to allocate^his hoi® State, the candidate
shoulo not/hale the high rank but should also have expressed his
willingness to be allocated to his home State which in this

caae is 'Blank.* In the circumstances, they have submitted that
the allocation is done strictly in accordance with rank and
subject to willingness of the applicant to be allocated to his

home State. They have also stated that it is not the case of the
applicani^that he has been allocated to Gujarat Cadre in violation
of the principles of cadre allocation ancj|tnar8fore, they have
prayed that the OA may be dismissed.

4. The applicant has filed rejoinder in which he has submitted

that he did .not exclude his preference for his home State which

he was entitled to on the basis of his being -Noml candidate



^ <»

as to costs.

in tne atata of Tamil iMadu in tiia Civil Ssr-.icBS £xamination, 1990.

He has, tharefore, reiterated that merely because he ^eft the

ra levant column blank is not to be read in the negative sense

to deny him allocation to his home State.

5, Ijb have carefully considered the pleadings and the

materials available on record. According to the applicant's oun

avernments and the representation made by him on 11.3.92 it is

seen that he had omitted to give his option for allotment to his

home Stats uhich he states uas merely due to oversight. Accordingly,

the applicant had been correctly allocated>to Gujrat cadre in

accordance uith the principle of cadre allocation. The fact is

that the applicant has himsei f ,uhBther inadvertently or otheruise^

omitted to give his option on the basis of uhich the respondents

have acted, uhich cannot be held to be arbitrary or unreasonable.

Apart from this, ue note that the applicant had been allocated to

Gujarat cadre in Feb., 1993 and none has been appearing on beha"'f

of the applicant after tnis case has come on Board and on the

last date also. In the facts and circumstances of the case, it

appears tnat the applicant is no longer interested to pr=s3 his

claim for allotment to Tamil i^adu cadre of IAS and has perhaps

settled down in Gujarat State in the intervening period. UB also

find no justification to interfere in this matter as according

to the applicant's oun admission he has failed to exercise his

option at the relevant time in accordance uith the Civil services

Examination Rule s/instructions.

6. In the above facts and circumstances of the case,ue find

no merit in this case. The O.A» is accordingly dismissed. l\Jo order

(K. Fjuthukumar)
Member t A)

—Svv-v——

(Smt.Lakshmi SuaminathaiT]
Member (3)


